
CENTRAL AQMINISTRATIVE TRIBUNAL MLAljAB6D BErcH

ALLAHABAD.

Allahabad this the ~"day of ">:1996.

Hon'bLe Mr. Jwstice B.C. Saksena, Vice-Chairman
Hen! bLe Mr. S. Das Gupta. Administrative Member.

1. Original Application no. 260 of 1292.

Shiv Narayan pateriya, 5/0 Shri R.R. Pateriya, H/o Gan-
dhi Nagar, Nai Basti, near ploice Chowki, Lalitpur.

••• App licant •
~rsus

Union of India thfough General Manager, Central
Railway, Bombay, vr.

11. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

i.

iii. Divisional Railway Manager, Central Railway, Jhansi.

••• He sponclents
Alongwith

2..' Original Applicqtion no. 261 of 1992.

Ghanshyam Dass Chaurasiya, 5/0 Shri H. Chaurasiya,
Rio 9, Ganesh Bazar, Jhansi.

• •• Applicant.
Versus

1. Union of India through General Manager, Central
Railway, BombayyT.

ii. Chairman, Railway Service Commission ~Known as
Rai lway Recruitment BOard now), Bombay Central,
Bombay.

• ••

Original Application no. 262 of 1992.

Ra~oshanker Tripathi, S/o Sri H.L. Tripathi, Rio 4,
Sujekhan Khi~ki, Jhansi.

·.. Applic.::!nt

Versus

0" : r-c i a through Gent:'r
Po.:; i .w« Y r Bomba y \'1"

..,"

"°0",.
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"

ii. Chairman, Railway Service Commission (now known
as Railway Recruitrrent Board), Bombay Cenatral,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jh~ns1.

••• Responde nts.'

~. Original Application no. 263 oi 1992.

Ram Kumar MalOCieo,S/o Sri Sitaram Nanx:ieo, R/o 474 near
Bihari ji ka Mandir, Babina Cantt, District Jahnsi.

••• Applicant.

Versus

Union of India through General Manager, Central
Railway, Bombay vr.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay.Central,
Bombay.

i.

• •• Respondents.

~. Original Application no. 264 of 1992.

Rakesh Kumar Srivastava, S/o Sri V.P. Srivastava, R/o
Behind Nor rre1 scho::>l, Gooler Naka, Banda.

• • • Applicant •

Versus

i. Union of India, through General Manager, Central
Railway, Bombay vr.

ii. Chairman, Railway Service Commission (now kno~~
as Railway Recruitment Board), Bombay Central,
Bombay vr.

iii. Divisional Railway Manager, Central R~ilwaYt Jhansi.

... Re sp onde rrt s .

~. Original Application no. 265 of 1992.

Km. AH:ka Wakanka:-, Dj:) Shri V.G. vIt3kankar, R/o 49
Narsingh Rao Toriya, .Jnans i ,

- .. - .',')::.,L c arrt

Vers us

i. Union of In,:ii~ Throa \....G 1- . g'l *nera
.~..•3/-

/
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Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

• •• Respondents.

,. Original Applic,ation no. 266 of 1992.

Dilip Ku~ar Agarwal. $/0 Shri N.C. Agarwal, Rio 45.
CildtwiYCailCa, JhCili,si.

• •• Applicant.

VeI'SlS

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known as
Rai lway Recruitment Board), Bombay Centr aI, Bombay.

I
iii. Divisional Railway Manager, Central Railway Jhansi.

Respondents.•••

Avdhesh Kumar Vaidh, slo Shri U.S. Vaidh, RIo 131
Devri MOhalla, Ranipur, District, Jhansi.

•• • Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as: Railway Recruitment Board), Bombay Central,
Hombay.

••• Respondents.

'1. Origi nal Applicationno. 268 ot'1992.

Satya Prakash Dubey, slo Sri B.P. Dubey, c/« Bundelkhand
Medical Stores, Nariya Bazar, Jhansi.

" ~._ , 3. •••.
••• ,.,..,•..•.•.••."'0 •••.••

Versus
i. Union of India through General ~t,anager, Central

~ 2 i ha',. Bombay vr.

\
~

••• s .4/

1
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to. Original Application no. 269 of 1992

Sripa1 Singh, slo Shri Rajjan Singh, RIo Post and Village
Chirhul, D1stt. Etawah (U.P.).

••• Applicant •

Versus

i. Union of India through General Manager Central
Raulway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

i1i. Divisional Railway Manager, Central Railway, Jhansi.

• •• Respondents,
1f • Original Application no. 270 of 1992~

Rajesh Kumar Srivastava, S/o Sbri 1.0. Srivastava, R/o
86 Chandra Shekhar Azad, Ganesh Bazart Jha9si.

• •• Applicant.
Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

o •• Respondents.

1q,.. Origtngal Application no. 271 of 1992.

Prakash Lodhi, S/o Shri Brish Bhan Lodhi, R/o Gram and
pOst BhQu.tci~i~, Tehsil Talbehat: Distt. Jhansi.

• •• App licant.
Versus

s , Union of India t hrouqh Genera 1 Manager, Ce nt r e 1
Ra i I -ay, B~-_-.-!:,o;. ,1'.

Cb eLr oar R ih c:)" Service Commission (now known
as Railway Re cr uat rre rrt Board), Bombay Central,Bombay.

\
• • • • "-"f -
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iii. Divisional Railway Manager, Central Railway,
Jhansi.

••• Respondents.

O..L,

,-

originaL Applic-atiGn no. 272 of 1992.

Pr ek ash Mishra, 5/0 Shri Madan Mohan Lal Mishra, RIo
•..•-----...... Th~n •• ;
UQ~ a~QVj', .....,••u ..•....,- •.

·.. Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway service Commission (now known
as Railway Recruitment Board), Bombay central~
Bombay.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

••• Respcndents •

1ft. Original Application no. 273 of 1992.

Sayyed Aizaj Mohammad, s/o Shri S.I. Mohammad, Rio
682/6, Tondon Comp und , Civil Lines, Jhansi.

Applicant.·..
versus

i. Union of Indi a through Genera 1 Manager, C2ntra 1
Railway, Bombay VI.

ii. Chairman, Railway Service Commission,(now known
as Railway Recruitment Board), Bombay Central,
Bombay.

iji. Divisional Railway Manager, Central Railway,
Jhansi.

• •• Responde nt s ,

l5: Original Application no. 274 of 1992.

maepak Babu Rawat, S/o Shri R.N. Rawat, Rio 83 Chhatra-
salpura, Lalitpur (u.P.).

·.. App lic ant.

Versus

Union of India through GenE:Idl ;/ianoger, eel,-'-yc.::'
Railway, Bombay VT.

00 •• 6/-

I I



, I

Applicant.

'/
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ii. Chairman, .. Rai lway Service Commission (now known

as Railway Recruitment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Rail_ay,
Jhansi.

•• • Respondents •

• • •

I
f I

l
I

16. Ori'gi~ul AppHc at Lon no. 27' of 1992.

Santosh Kumar Sharma, slo Shri B. Sharma, R/o 155/20,
Subhash Pura, Lalitpur (V.P.)

Versus

i. Union of India through General Manager, Central
.Railway, Bombay VT.

ii. Chairman, Railwayervice Commission ('now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Railway Manager, Central Rai~ay,
Jhansi.

• • • Applicant.

• •• Responde rrt s

1'i. Original Application no. 276 of 1992.

Mahesh Chandra Sharma, S/o Shri R.D. Sharma, R/o 241
Outside Datia Gate, Behind Home Guard Training Center,
Jhansi.

Versus

i. Union of India through General L~lanager, Central
Railway, Bombay VI.

ii. Chairlltan, Railway Recruitment Board (Priviously
knovn as Railway Service Commission), Bombay
Central, Bombay.

• •• Respondents.

1~. Original Application no. 277 of 1992.

R.S. Updhayaya. S/o Sri H.S. Updhayaya, RIo Railway Qr.
no. G-D lock. Agr a Cant t.

\
~\

•••

·.~ App lie ant.

Vc-rsus

i . '"'~ 2ndia through Gener a I Ilic'lnager, Ce nt i c l
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Railway, Bombay VT.

Chairman Railway Service Commission (now known
as Rai lway Recruitment. Board). 8omba, l.Ce o1.ral,
Bombay.

1i1. D1visiona~ Railway Manager, central Railway,
- - - ---- - - Jhan-s!. --

,"

- .•.

ii.

••• Respondents.

'I
1cp. Original Application no. 278 of 1992".

Om Prakash Rai, S/o Shri P.P. Rai, R/o (C/O) Bhatriya
Lodge, Manick Chowk, Jhansi. i

• •• Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay yr.

ii. Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Dornbay Central,
Bombay •.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

• •• Respondents.

~o. Original Application DO. 279 of 1992.

Ajai Kumar Upadhayaya, S/o Sri B.L. Updhayaya, Rio 182/1
Barubhondela, Jhansi.

• •• Applicant.

versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman Railway Service Commission (nOlt known
as RailYay Recruitment Board), Bombay Central
Bombay.

iii. Divis'onal Railway Manager, Central Railway,
Jhansi.

••• Re sp onde rrt s ,

2.. Original Application no. 280 of 1992.

R.:;~ SW3!,Llp Abi.rwar , S/o 5hri Ternhs , Rio G:.-a, 2..:.-:ai post
Lohaga Via Konch, Distt. Jhars·.

••• Applie ant
\

v- - "'t:,..!. S...:
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Union of India through General Manager, Central
Railway, Bombay VT. .

Chairman, Railway Service Commission (now known
as Rai lway Recruitment Board). Bombay central,
Bombay. .

iii. Divisional Railway Manager, Cent:tal B'-ilwa!.
Jhan$~. - - _ _ _ ___ _ _

i.

ii.

Respondents.

ZL. Original 'plication no. 281 of 1992.
Mahendra K1.1mar Tripathi, S/o Shri B.D. Tripathi, R/o
305/2, Jhokan Bagh, Jhansi. .

• • • Applic ant.

versus
/

Union of India through General Manager, Central
Railway, Bombay vT.

ii. 'Chairman, Railway Service Commission (now known
as Railway Recruitment Board), Bombay, Central

Bombay.

1.-

lii. Divisional Railway Manager, Central Railway,
Jhansi.

• • • Resp onde nts •

zs. Original application no. 424 of 1992.
Ra je s h Chandra Tripathi, S/o Shri A.S. Tripathi, R/o
Kaloo Kuwan, Tihwari Road, Banda.

• •• Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Service Commission (now known
as Railway Recuritment Board), Bombay Central,
Bombay.

iii. Divisional Rai1wa, Manager, Central Railway, Jhansi.

••• Re sp onde rrt s ,

L.. Original Application no. 425 of 1992 •
...;

Rakesh Kumar Awasthi, slo shri L.S. Awasthi, Rio 76
lTC's lde 0, "Bar a Ba zar ~ .Jhans d ,

• •• Applicant.

•.... 9/-

I,
I
I
I
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versus

i. Union of India through General ~nager, Central
Railway, Bombay vr. .

ii. Chairman, Railwar service Commission '(now knonw
as Railway Recru tment Board), Bombey Central,
BOIIbay.

Responde nt s.

iii.· Divisional Railway Manager, Central Railway,
Jhansi.

2&'· Origi,nal Application no. 428 of 1992.
I . .

JamaluddiD.Khan, ·s/o Shri N.U. Khan, R/o Deen oayal Nagar
C/o A.B.M. Building Material, Nandanpura, Sipri Bazar,
Jhansi. .

••• Applicant •
I

i.

versus

Union of India through General Manager, Central
,~ailway, Bombay VT. . ,

ii. Chairman, Railway Recruitment BOard (Previously
knonw as R~lway Service Commission), Bombay
Central, Bombay.

Divisional Railway Manager, Central Railway,
Jhansi.

iii.

••• Respondents.

26. Original Application no. 429 of 1992.

Vinod Kumar Awasthi, s/» Shri R.R. Awasthi, R/o Mohalla
Hatwara, P.O. Talbehat, Distt. Lalitpur (U.P.).

• • • Applicant.

\Aersus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Railway Service Commission (now known
as Railway RecDuitment Board). Bombay Central
Bo!!!bay_

• • • Respondents.

iii. Divisional Railway Manager, Central Railway,
Jahnsi.

•••••••10/-



• •• Respondents.

1
I

1

! !
I
I
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~. ~iginal Application no. 916 of 1992

Madhukar Deo Pandey, s/o Shri R. Pandey, Rio pOst
Baldeo, Distt. Mathura (U.P.).

Vltrsus

i. Union of India through General Manager. Central
Railway, BombayVT. '

• •• Applicant •

ii. Chairman, Railway neCi:'Uit::Dnt BOard (Previously
known as Railway service Commission), Bombay
Central, Bombay.

'i. Divisional Railway Manager, Central Railway,
Jhansi.

-Respondents.

2@.~inal·ApP11cat1on no. 918 of 1992.
Rajendra KumarSrivatava,sl 0 Shr1' V.S. Srivastava, RIo
554/7, Chitra Gupt Bhawan.Adars h Nagar, Slpri Bazar,

- Jhansi.

••• _Applicant~

versus

i. Union of India through General Manager, central
Railway, BombayVT.

ii. Chairman, Railway Recruitment BOard, Bombay, Ce~
tral (previously known as Railway Service
Commission) •

iii. Divisional Railway Manager, central Railway,
Jhansi.

~. original Application no. 920 of 1992.
Ram Gopa1Rai, slo Shri B.L. Rai, Rio 29 Ramli la Maidan,
Babina, Distt. Jhansi.

• •• Applicant

VelSUS

i. Union of India through General Manager, Central
Railway, BombayVT.

ii. Chairman, Rai lway R~~~ itment Board (Pre vious ly
kn as Railway Service Commission), Bombay
Central

•••••11/-

• •• Applicant.
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iii. Divisional Railway Manager, Central Railway.,

Jhansi.

• •• Resp onde rrt s .

3&. Original Application no. 922 of 1992
Pankaj Kumar Gupta, 5/0 Shri S.B. Singhal, Rio Rly.

- or , No.MB 178-A, Station Road, Agra Cantt.

•• • APP licant •

versus

i. Union of India through General Manager, Central
Railway, Bombay VT.

/

ii. Chairman, Railway Recruitroont Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, central Railway,
Jhansi. /

·.. Respondents.

31 .~ Original Application no. 923 of 1992

P:adeep Kumar, sio Shri P. Narayan, Rio house no. 475
near Bihari Ji Ka Temple, Babina, Jhansi.

• • • Applic ant.

Versus

i. Union of India through General Manager, Central
Ra~lway, Bombay VI.

ii. Chairman, Railway Recruitment Board (previously
known as Railway service Commission), Bombay
Centra 1.

iii. Divisional Railway Manager, Central Railway,
Jaansi.

•• • Respondents.

310 Original Application no. 924 of 1992

Madhuwala Khare, W/o Shri R.K. Srivastava, Rio House no.
243/8, Nainagarh, Nagar, Jhansi.

· .. App lic ant.

Versus

i • Union of India through General ~2n2nert Central
Pa i Iwav , B X.l~a 'i vr.

\
\

I I

II I

, II
1/

I
I I
IHI
I·
1
I

I
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• •• Respondents.
I
I
II

1111
II If

ii. Chairman, Railwc'Jf Re cr ui.t merrt .Board (previously
known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway,
Jhansi.

G~~;:~~!~~~lication no. 1072 of 1992,

Mohammad Israil, S/o Shri Mohd. Gani, R/o ward NO.2,
near Railway Station Harpalpurr Distt. Chhatarpur.

• • • Applie ~nt •

Versus

i. Union of India through General Manager. Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment BOard (previously
known as RailwayS~rvice Commission), Bombay
Centra 1.

•• • Applicant.

iii. Divisional Railway Manager~ Central Railway,
Jhansi.

• •• Responde nts ,

3t.,. Original APplication no. 1073 of 1992.

Jagdi sh pr asad Tewari, sio Shri Baij Nat h Tiwari, R/o
Village Sunrahi, post Tindwari, Distt. Banda.

Ve r s :JS

i. Un i on of India through General Manager, Central
Ra~y, Bombay vr.

ii. Chairman, F-<'9ilway Recr ui.t ge rrt ,B09rci (~revious ly
~rlOI';n ~s ::;,D h...·ay Serv~ce Comm~ss~on' 130mbay
t;l: r.t r c ...

iii. Divisional Rai lway Manager, Central Railway,
.Jnans i ,

• e •

• •• rte sp onde n~s •

35. Original hPplication no. 1074 of 1992

Bhag''ia't Syar~;:- S~.a::!!la) 3/0 Shri U.S. Sharrr;a. Rio 72,
Nand Dwar, Gokul, Mathura. (U.P.)
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Wrsus

i. Union of India t hr ouqh General Manager, Central
Railway, Bombay vr.

ii. Chairman, Railway Recruitment Board (previously
known as Railway Service Commission), Bombay
Central. .

Divisional Rai+way ~anager, Central Railway,
Jhansi. -

iii.

• •• Respondents.

36. Original Application no. 1075 of 1992.
Mohd. Aslam Khan, slo Shri Mohd. Yusuf K~an, Rio 114,
Mewatipura, Jhansi.

·.. Applicant.

Wrsus

i. Union of India through General Manager, Central
Railway, Bombay VT.

ii. The secretary, Railway Recruitment Board (previo-
usly known as Rail~ay service Commission), Bombay
Central.

iii. Divisi::mal Ec.ilway Manager, Central Raiw ay,
Jhansi.

• • • Re sp onde rrt s ,

3;. Original Application no. 1076 of 1992.
Bbar et Bhushan, s/» Shri Ke s hav Das, Rio Po onc h , Moth,
Distt. Jhansi.

• •• App lie ant.

velSls

i. Union of Ind ia through Genera 1 Manager, Centr a 1
Ea:'..lway, Bombay vr.

ii. Cb ai :n.an , Hai lway Reeruitrrent Board (previous ly
known as Railway Service Commission), Bombay
,.... - -- - - .,
.;~

.;"~-~",,,.....,lP-';l~ay l'an;3'"""rj,.JJo..'" """.'u ::1 __ .•.,. "1 I..W~--';;;;: •

~ .-...... = .::> -.

Ce : t , c, .• nail ay.

• •• Responde nt s .

3~. OrLqi r.a I Application no. 1077 c: 1-;192.

AS~~~ KU~21 Verma,
·~..;:~ai, Jt12r'~:.,

P ,," -~ :••. \.J... C

\
\ ' . +••• \ ApplJ.ean ..•
0\ •. , •••• 1~/~
~ •..i,.,

, ,
!

: II I
I i
I •
I
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Versus

i. Union of !roia through General Manager, Central ..
Railway, Bombay VT.

ii. ChairlEn, Rai lway Recruitment Board (previous ly
known as Railway Service Commission), Bombay
Central.

iii. Oivis~onal 'Railway Manager, Central Railway,
Jhansi. --

• •• Respondents ~

3, • Origina 1 Applie ation no. 1078 of 1992

Shakil Ahmad Hasmi, S/o Shri W.A. Hasmi, R/o oevganpura,
POst Panwari, Oistt. Hamirpur. I ( U.P.) •

• •• Applicant.

Versus

i. union of India through General Manager, Central
Railway, Bombay VT.

ii. Chairman, Rai lway Recruitment Board (previous ly
known as Railway Service Commission), Bombay
Central. .

iii. Divisional Railway Manager, Central Rai~ay,
Jhansi.

• •• Respondents.

ltD. Original Application no. 1081 of 1992.

V:iljay Kumar Owivedi, S/o Shri C.S. Dwivedi, R/o Village
Takali (Hastam) P.O. Hastam, Via Khurhand Station,
D i s t t. B nda •

a

• •• Applie ant

Versus

I , Union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman Railway Recruitment BOard (pr~viously
known as Railway Service Commission), clombay
Central.

1~1. Divisional Railway u~nagc=, Central Railway, Jhansi.

• •• Responde rit s ,

44 • Original Application no. lC83 of 19~2

S ·""ljayKul..ar Srivastava, ::-'/0 Shri .?L.Sriv.:"<:.t-i , Rle
lu3; .'\~anohc.L. F UI' a Naq.rr , ':', ,:-;s i .

••

I
~ I
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Versus

··i. Union of India through General Manager, Bombay vr.
ii. Chairman, Railway Recruitment BOard (previously

known as Railway Service Commission), Bombay
Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

••• Respondents.

1.39_~ of 'no,)

Vinod Kumar R. Shrotiya, sio shri Raja Ram, R/o M. Lal Ganj
Rampur, Jhansi.

• • • Applicant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay yr.

ii. Chairman, Railway Service Commission(now known as
Railway Becruitment Board), Bombay Central.

iii. Divisional Railway Manager, Central Railway, Jhansi.

••• Respondents.

43. Original Application no. 614 of 1993.
Ajit Kumar Srivastava. S/iJ Shri K.B.l. Srivastava, Rio
902 Kalyani, D Civil liDes, Unnao.

• •• Applic ant.

Versus

i. Union of India through General Manager, Central
Railway, Bombay vr.

ii. Chairman, Railway Recruitrrent Board, Bombay Central,
Bombay.

iii. Divisional Railway !'v'ianager, central Railway, Jhansi.

••• Re sponde nts c

4~. Original APplication no. 1060 of 1993.
Anand Kumar Sharma, S/o Shri B.S. Sildi:IJo, R/e (C/o; Shri
G.D. Mishra, Pratap Ganjpura, Jagdalpur, Distt. Bastra.

Applie ant.·..
Vers us

I\ .... ltl-
~f:L,

~
IIf
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Railway, Bombay VI.

ii. Chairman, Railway)'Recruitment Board, ( Bombay Central
Bombay.

iii. Divisional Railway Manager, Central Railway, Jhan$i~

Respondents ••• •

Original Application no. 1465 of 1993

Kumar Tiwari. S/o Shri R.N. Tiwari,· Rio Gandhi Nagar -
Di~t!"i~t. __re Laun ,

Sanjiv
V~ •.••,...h","VI."'.,

• •• Applicant •

Versus

union of India through General Manager, Central
Railway, Bombay VI.

ii. Chairman, Railway Recruitment Boand , Bombay Central,
Bombay.

i.

iii. Divisional Railway Manager, Central Railway, Jhansi.

• • • Responde nt s.

4. Original Application no. 20 of 1994

Arvind Srivastava, sio Awadh Behari Lal Srivastava, R/o
307, C.P. Mission Compund, Jhansi.

• •• Applicant.

Vers us

i. Union of India through Secretary, Railway Board,
Ministry of Rai lway, New Delhi.

ii. General Manager, Central Railway, Bombay VI.

iii. Chairman, Railway Recruitment Board, Bombay Central
Bombay.

• •• Resp ondent s ,

4'1/. Original Applicat ion no. 7 of 1994

Promed Srivastava, S/o Shri S.S. Srivastava, RIo 157,
Chaturyana, Jhansi.

·" •. APt' Ld c ant.

Versus

i. Uni cn of India throuqh General N1ana'ger, Central
l+a i Lway , Bombay V[. -

ii. :ra::r r.an ,
2cc!tay.

Ra:~\L'.' '1
0

'-1:'" :~rr?nt Beard, Bombay Central,
I
\
I

\\~l .. ··.17/-

•

I

t
I
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iii. Divisiona 1 Rai lway Manager, Centra 1 Railway, Jhansi.

Respondents.• ••

4~.
'Lala
-High

Original Application no. 402 of 1994
Ram, S/o Shri Kashi Ram, R/0487/3, Near Junior
School, Nai Basti Jhansi:

•••
versus

i. Union of India through Secretary Railway Board,
Ministrv; of Railway, New Delhi.

ii. General Manager, Central Railway, Bombay VT.
iii. Chairman, Railway Recruitment Board, Bombay Central

Bombay.

• •• Hesp onde nt s •

~. Original Application no. 413 of 1994.
Mahendra Kumar Agnihotri, 5/0 Shri Bhagi Ram Agnihotri, R/o
422, Station Road, Lalitpur.

• • • Applicant.

Versus

i. Union of I nd ia t hr ouqh SecJrtar y, Rai lway Board, .:
Mini str y of Railways, New DE>Ihi.

ii. General Manager, Central Railway, Bombay VT,
iii. Chairman, Railway Recruitment Board, Bombay central,

Bombay.

••• Respondents.

Original Application no. 488 of 1994.
Sunil Kum~TBhatnagar, S/o Shri K.B. Bhatnagar, R/o near
R.E. Co'l0I?Y, Civil Lines, Lalitpur.

Counse 1 for the
• • • App lie ant

~ • ~ ..!o •• .L J • J j L •
applicant Shri R.K. N~gam•.

Versus

i. Uniop of India through Secretary, Railway Board,
Ministry of Railways, New Delhi.

ii. General Manager, Cerrt r s I Railway, Bombay VT.

i i i . C h :; ::~-J, ': n , P.;- i '..~'l R ( c r': .- r,
8·~:i...,:./.

.". Respondents.
Counse 1 f:)r t he Be sp onde nt s Shr i A. V. Sr ivast ava .

\; •••.• 18/-
I~- \,.

[:
I
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J
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5~ • Original Application no. 141 of 1988
Km. Indra Singh, ,.0/0 Late Shri Chandan Singh, ,R/o 536,
Nanak Ganj, Sipri Ba zar, Jhansi.

• • • App licant •
Counsel for the applicant. ShriAlok Oava

Versus

.L.. "'L_ "~.: ~_ ~S: T_..J'; '" +h .•.•" ••...•h +ho r-ono .••~l M~n'::H'~"" .
J.iJe U'l~Ul' Ul. .-L1H•..l•••.u .\.1 ••••• - •••• ':' •• "" •.• - --~.---- •••• _ •• _:;;J--.

Central Railway, Bombay vr.
ii. Railway Serivce Commission, Bombay.

••• Re sponde nt s •
Counsel for the Respondents. Shri H.P. Chakorvorty

Shri V.K. Goel.

/

ORO E R (Reserved)

JUSTICE BaCt SAK.~SNA.v,e,
,

These 50 O.As involve almost identical questions of
fact and law~ They are, therefore being decided by a common
order~.
2. The brief facts are that~n , Employment Notice No~
2/80/81 was issued by the Railway Recruitment Board Bombay~
This Board was previously known as Railway service COmmissien~

o.YlI~'h~~ ~ ,

In the said Employment Notice/various non-tich1ncal cat gories,)..

category No; 25 had been indicated for the post of Probationary
Asstt. Station Masters'. The applicants state that they had

applied in response of the said Employment Notice for the said
post viz Category No;. 25. They were called t.o appear at the

writt6fi test hald on 21~6.1981. They were also shown as
successful at the written test nd were called to appear at
an interview held on 31'.3,.1982 at Bhopal or other

centres.- The " .••.. -~ -.,~,,, rf?~ntlv
lw-_ -=- - - --; -.. - I

\
'r. r, ' ••• t 19to-cl.

,.
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they were asked to attend the psycholegieal test held in the
I

off ice of the Responclent_NOI.2 at Olurcbgate, a_bay on 121.5.82~.
\~.

The further case 6f the applicants that thereafter a notice,.
was displayed at the notice board o~ the Baspondent No;'2

ind1.ceting that s_a investigat10ns are in process and after - -II

co eletion of the investloatlens the results will be decla4cd ~;. -, I
and the appointment orders .Ul be i$sued for ..tlicb equal

n\Blbera of posts were being reserved:. The applicant. stated

that •• ~e made representation Gn on 111.11.88 which get De

responser.

3'.
Sorn(.~

In the .eant~e it appears thatLthe candidates
/ - -

lhderSection 19 of the A·.T. Act before the 8011bayfiled Q\s

Bench and the said O~S were decided by an order dated 14.2~91

The applicants have also made reference to decision by this

Bench of the Tribunal vlZi (i) O.A. No~.936 of 1987
Smt'. Raj Kunarl Sharma Vs:. Ulion of India decided on 15.5'.91

{ii ~ O.A. No'. 318 of 1989 Rajesh Kunar Shivhare and Q:-s Ysr.

~ion of India decided on 30.9~1991:i.

4. The applicants further -case is that after the

said judgments the applicants approached the office of the

Respondent no••2 to bestow the same benefits arising out of

the said judgments to the applicants but he was told that

he should also bring such a direction from the Tribunal. TIle

applicant f urt.her contend that no inquiry had been conducted

in the matter and at any rate the applicants have not been

allowed to participate in the process of inquiry. Their

~d th~ appointment o=der~ ~V9 been i5Sted and ~
"

~~

further case is that •• b the entire examination has not been
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circular has als. been issued on the same subject on ~;.lt.90.•

~. The Respondent ne~ has filed •• written stataent in

almost all the O.Ast. Therein tbe Pl.a1the O.As being barred by

under
l1Ja1tation as provld,cI ill sect1e 21 ef tbe A.T.Act bas been. . .

r.is.d~ It has been .t.t.4 that as far as the appllcant. are

~t)neerned: th!' ¥ inal selec"tlen ef *_b Category N$t. 25 was

f inallsed during December 1986 and the n~••. of the applicant.

do not find place in the final panel issued, as they had

not secured adeq\l8te marks to qual1fy~•. The O.As.were flied

in the year 1992'. A further plea taken in the cOWlter eff ida-

vit is that the cause of action ·on the basis of which the O"\s

are being filed aannot be sa id to laeve occurred within the

territorial jurisdiction of this Tribunal'. The Eaployment

Notice was issued by the Respondent No~2. the office of which

is at Bombay. The further plea taken is that the place of

stay of the applicant would not determine~ the jurlsdiction

to file the O~. It has also been pleaded that the orders

issued by the CAT BombayBenChor Allahabad ~nch does not

afford a fresh cause of action and the O.As are barred by

time'. It has been pleaded by the respondent no'.2 that the

said circular has no connection with the present petition.

It was meant for fixation of seniority of selected candidates

and since the petitioner ~s not qualified for final selection

he has no claim for appointment. No rejoinder affidavit

appears to have been filed in any of the O.As.

6. we have heard the learned counsel for the.

part~"'~Q
d e~tle. t7. We may f irst ~~ the preliminary obj act icns with.\..-

Ie9drd ~~ tL.,,· i..c.:..·."':t;.ii.a!::::.:.y of t.rds O.j-. on t.hc s.::.Glnd

\
~1-v ••• p21
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of want of territorial jurisdictionl• Admittedly. the
employment ~otice was issued by the Railway Recruitment
Board, Baabay and the result was r.qu~ed to be declared by
the Railway Recruitment Board, eo.bay. The applicants have

,

sought the relief of .rit of mand u~ to be-ls~d to the

respondents to issue the appo1ntm.~t order in favour of th
applicant within a tiae bound paried in consonance with the

juci9Dent f this Trib~al in O.A. No'. 318 of 1989 dated
lctat~

30.9.1991 since the respondent n 2 1s ~~out$ide territo-
rial j ust.idlctan of the Trlbt.l'lalevidently such. direction
cannot, be iss~d to the respondent no~. The provisions

«»of Artl. 226 of the Constitution of India will not gown the"v.Jv .
sitaati n~. The territorial j uri.ldiction of the A lahabad
Bench of the Tribunal has been laid down.M section 19(1'

of A. T. Act p~ovides that:
• subject to the other provisions of this

Act, a person aggrieved by any order
pertaining to any matter within the
jurisdiction of the Tribunal ay make
an application to the Tribunal for the
redressal of his grievance,.tI

Thus for the purposes of main~inability of the O.A. the

sine q~on is that it eeY. redressal against any order

ill pertaining to any matt r within tha jurisdiction of this
Tribunal.~v1dentlY since the Railway Recruitment Board
Bombay, respondent no~2 wa~ cQmpetentto declare the result

l~~and it being lc'.~outside the territorial jurisdiction of
t 1h~ Ithf5 Benllh of r1bunal the appl Lcant.s cannot seek

~€'\~ .: ~re ressal of gri v~nce -~ of pot being given any
.~

ap]. c ; L .er.t, orcie" by - co;, c c "-r-t no ~2. In exe r ci se of
po~ers conferred

i~r SUiJ Se c •
/(1' of Section 18 A.T. Act the n ral
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Govt. has issued a notification laying down the jurisdiction

of the various Ben~e$ ot the Tribunal'. In respect of the

Allahabad Bench wl.e-.f 1\.11 85 the territorill jurisdiction

kas indicated in the not1flcatan dated 1.9.e8S trilieh was

pub~i~h.d in the Gaz.tt~ of Inc!.ia E~raotjldinary dated 1t.9t.8S

at Pa•• 1 is • state of U.P. (excluding 12 d.isUicts •• ntione. . .

under slle nor.4 und.r the jurisdiction of the luc:knowBench

w.e·.ft. 15f.l~.91). The final list has .lso been shownto have

been .p~lished by the re.pondentno.2 at Bombay'_ Thus ••

are satisfied that for want of territorial jurisdiction tbts

Bench of the Tribunal cannot take cognizance of these O~s~
8. Ie aay nowproceed to consider the plea of the

OJ. being barred by l~itation which has ~en raised on behalf

of the .respondent no'.2,. The selection was ucle. in 1982 and

Whencertain discrepencies was found inquiries were held and

on completition of the inquiry the final selection list was

issued in December 1986. The O.As have been filed in 199~:

Clearly the O~s are barred by limitation as provided under

section 21 of the A.T. Act. The learned cO\.l1self or the

applicant submitted that similar matters were taken up for

consideration by the BombayBench of the Tribunal as also by

this Bench of the Tribunal and the decision by this Bench of
•the ribunal in the aforesaid ~s were rendered in september

1991 while the dec;s~on.by the BombayBench of the Tribunal

was rendered en 14t.2,.91.

It is fairly well settled that a decision of· a

court or Tribunal does -r~1:- afford a fresh cause of actionl
•

!~
question of law 'Nhich came to be decided could \-ery t~ell.. .

I. ..•••.• r-, _ t~\:..·,. L ~\...n "'r.~ l'; ••..ent ,·;ithin t.he
l,IU",,.1 "'~~ ..••r "';t •••• -t'c .•.--_ .. per iod of 1i1t ~~ta-

'4. ~~4_!.:

permit tad" tr1i:t
\

tion. Having filed to do so they annot be

c •• p23
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the decision ~ the Iribunal &a other case tis ltet afford~ a.

fresh cause of action~ The case law on the question has been
considere by the Madras Bench .f the Tribunal in a case

repert.ci in 1994(28) ATC 810 A.I.P.E.U ClASS III V. "'io f

Indi~ and O:-s'. we are in respectful. agreement \d_th the'-view-
cJ.

taken in the sai ,._eclsion~.we~ t.h9r't;r.u-e hold that the O.As 1'1

are barred by 11mitation~

10. we llay now proceed t.oanalyse carta in decisl ns

aited at the bar. ~e Bombay Bench of the Tribunal vide its
juci9Dent dated 14'.2'.91had observed t~t most of the applicants

/were not declared selected because they bave obtained less
--.than 150 .arks lbe Bench in its decision rendered on 14'.2-.91

tna.yRS c,::re"le.
••• held that the cutl off •••• ar~itrart*' as it laid do~
certain qualifying marks in excess of 35% even though
sufficient nupber of persons were not going to join the
services .ad even those whe had secured less than 150 marks
had to be appointed to fill the ava llable vacancies which
were advertised ./~tain directions were given to the respo- I

(D Indents~to identify the actual number of vacancies in the Smpl -
yment Notice No. 2/81-82 and the vacancies in each category
have to be further earmarked. This is for category no'.251.
{il~ Tbe respondents shall further find out as to how many

candidates, who appeared in the said examination,
have been selected finally and given appointments

severalS~tk&aother directions were also given which would not be
relevant for our purposes. Except to note that in compliance
with the directiGns given in the said order the High Power
Committee gave its report. Thereafter a c ntempt petition was

1~dated 6~.lO.9:;'-ueGt.ing-that all t~IOS~ cpr Lcant s ,,\'hohav

\ c
~.t-

•• t~24
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secured lee or more, marks out of 300 shall be •• tId to have
been recanmended for Category Nor..25 and the General Managers

of the respective Railways shall take steps to consider
whether these applicants can n w be granted appe1Rt ••• nts
in the va caneies which we bave indicated • within two .nths

fr
, '7the date of receipt .f the order~

11. The respondents thereafter filed civil appeals no~
1821-31/1994- and the lion able S~r_e Court vide its judCJDt;.~t

delivered on 29~9~994 set aside the order.dated 6~~93
passed by'the Bombay Bench of the Tribunal~ It did no ind

/

any arbitrariness in.the e~ ff marks which were also dopted
by the High Power Committee~ Thereafter certain other
petitions were filed before the Bombay Bench,. 1'helleatling

•O"A .s 280/91'. The 14 O.As were decided by a connon judgnent

dated 1'.2.95 and they were dismissed on the ground of limi-

Jabalpur Bench in O.A. 400/88 decided on 6f.2:.95'. The),•• ~
lvi.",

Bench took the view thatAthe decisions in appeals by the

tation as also on merits'.
12. The learned counsel for the respondents has also
placed for our consideration a decision rendered by the

Hon 'bl Supreme Court through its j udgnent dated 29;.91.94t•

the matter has come to an end and dismissed the ~ holding t~'
the applicant_ was no~ entitled to any rellef\
13'. These 0"\5 have •••• t suffer the same fate:. They
are barred by limitation, not aintainable bef.re this nench
and even n merits no case for interference is a e out.

J 1 ~ e O.As are theref re d i
; i_, ~, ..

issed. No oreers as to coSt5

---'\' 'I _

Dat~d • h' -'- , /,,:-06___ .., _.!. 1 _ t...~ !..!...'!. t ~Z.7__•
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